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CENTRAL ELECTRICITY REGULATORY COMMISSION 
 

Record of Proceedings 
 

PETITION No. 215/2010 
 
Sub: Permission to introduce renewable energy certificate contract under 
renewable energy segment and permission to introduce intra day, any 
day(s) and month ahead contracts under physical market segment. 
 
Date of hearing : 17.8.2010. 
 
Coram :  Dr. Pramod Deo, Chairperson 
  Shri S.Jayaraman, Member 
  Shri V.S.Verma, Member 
  Shri M.Deena Dayalan Member 
   
   
Petitioner                   : Power exchange India Limited, Mumbai 
 
 
Parties Present       : Ms. Rupa Devi Singh, PXIL 
 Shri Prabhajit Kumar Sarkar, PXIL 
 Shri R.Singh, PXIL 
 Dr. K.K.Govil, PXIL 
 Shri S.C.Sexena, NLDC 
 
  

Through this application Power exchange India Limited has made 
following prayer: 

 
(i) To allow to start Intra Day Contract, Any Day(s) and Month 

Ahead  Contract  under the Physical Market Segment as per 
the  Central Electricity Regulatory  Commission (Open Access 
in inter-State Transmission) Regulations, 2008; 

 

(ii) To allow  to start Renewable Energy Certificate Contract 
under the Renewable Energy Segment as per the Central 
Electricity  Regulatory  Commission ( Terms and Conditions for 
recognition and issuance of Renewable  Energy Certificate for 
Renewable Energy Generation) Regulations, 2010; 
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(iii) To allow addition in Annexure V   of Physical Market Segment 
Business Rules; 

 

(iv) To approve  Business Rules annexed and the revised Bye Rules; 
and  

 
(v) Any other order for smooth functioning of these additional 

contracts.  
 

2. At the outset, the representative of the petitioner submitted that the 
present petition has been filed under Regulations 4 and 7 of the Central 
Electricity Regulatory Commission (Power Market) Regulations, 2010, 
Detailed Procedure prepared by the Central Agency (NLDC) and 
discussion held with the staffs of the Commission and NLDC.  The 
representative of the petitioner reiterated the salient features and the 
time adopted for Renewable Energy certificate contracts. 
 

 3. The Commission clarified that only one issue i.e   introduction of REC 
contracts would be dealt with now and the other issues raised by the 
petitioner would be subsequently taken up. The Commission further 
directed the petitioner to discuss with the staff of the Commission and 
clarify any queries regarding the price methodology proposed by the 
petitioner.  
 

4. The representative of the NLDC made its submission related to the 
need for harmonization of parameters between the two exchanges, need 
for elaboration of the price discovery mechanism and the requirement to 
ensure that there is no fractional REC in solution. 
 

5. The Commission directed the staff to supply a copy of the 
observations received from NLDC to the petitioner to enable him to file its 
reply. Accordingly, observation made by the NLDC is attached as 
Annexure. 
 

6. The Commission further directed the petitioner to undertake test run 
of the software for various scenarios with at least 10 test cases covering 
the different types of demand supply curves (including all boundary 
conditions like high demand, high supply, less supply, less demand and 
the scenarios which depict the matching rules w.r.t any kind of priority or 
pro-rata method being used, time priority used in selection of participants, 
solution with  demand supply curves overlapping at multiple points) and 
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submit the test results latest by 27.8.2010.  The petitioner was further 
directed to file its reply to NLDC observations along with the test results.  
 

7. Subject to above, order in the petition was reserved.  

 sd/- 

        (T. Rout) 
            Joint Chief (Law) 
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